CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH

0.0_22) eof 1996,

(UNLISTED)
Present: Hen'ble Mr.Justice %.K.Chatterjee.'lice-(:haiman.
Hen'Ble Mr, M.S.Mukherjee,Administrative Member,

PARESH CHANDRA KARAN
oV Se
UNION OF INDIA & ORS,

Fer the petitiener: Mr,Samir Ghesh,ceunsel,

Fer the respendentss Mr.J . ,K,Biswvas,ceunsel, and

Mr, B.G.Rey, counsel,
Heard en: 04,10.96, Oxdered en; 04.10,96¢.
K O R D E R
\ K. C ee, V.
1. This is filed as an unlisted metien te-day.

Mr.Samir Ghesh,ld.counsel,appears for tha petitiener. Mr,7.K,
Biswas, ld,counsel and Mr,.B,G,Roy,ld.eeunsel, appear for the

respendents, Mr.Rey,ld,ceunsel, undertakes te f£ile pewer,

2. i‘he petitiener is werking as Séction Superviser
in the effice of the ?agional Prevident Fund Cemmissiener(Admn),
pested at Hewrah and é& an Order dt. 24.9.96, Annexure-A,$

‘:kto the petitien, has been transferred te Jalpaiguri, He appears

o - be fes Lo R

v'to he 4 physieally handieapped and ms at-his exemptien from
rotatimal transfer. It further appears that he has made a
representation te the Regienal Provident Fund Commissiener at
44 ,Park Street,Calcutta (Annexure-A.,7 te the petitien) whieh
seeins te have been received en 24,9,96, This representation

- is apparently still pending,
|

3. Hewaver, it appears that the apprepriate autherity
i.e., the Reg;:ggl Provident Fund Commissiener(Admn) who. siewid

o

M
, dispose of the aferesaid representatien, has net been shewn as
e

00‘02
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e
party-respendent. In the ecireumstances, the petitiener is
R ,

Attt
given liberty te ﬂmpleadfhim as a panty. Cause Title eof the
petltion shall alse h/gyamended scerdingly.,

4. In the eircumstanees stated hereinabdve and en hearing
Mr.Samir Ghesh and Mr.,J . K.Biswas, the ld,ceunsel fer the
petitiener and respendents respeestively, we dispese of the
applicatien at the admissien %e itself with h& direstien
that the petitiener sghail (make a fresh representatien te the
Regienal Prevident Fund Cemmissiener(Admn) stating all the
grounds for canesllithy the impugned transfer erder 9which
shall be dispesed ef by the said autherity apprepriately and
till sueh dispos-al'?the impugned transfer erder dt.20.%.96 of
the Regienal Prevident Fund Cemmissiener(Admn) , vide Annexure
A.@ te this petitien, shall remain stayed se far as the

petitiener’s transfer te s!!E),Jalpaiguri is cencermed,

5. The erxder passed this day aceoempanied with a eepy of
the representatien made By the petitiener shall alse ke

gAAmuTeeneuslty cemmunicated by the petitioner te all the
respoendents ineluding the added respondent with a eopy of

Ba-R Baswg ez -
this application,:

6. The applicatien is dispesed @t this stase itself, Ne cests.
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N/ NN P e, & -
( M.S.Mukhergee : A .K.Chatterjee )
. Member(A Viee-Chairman,



